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MRe PVe VE NKATAKRIbHNAN MEMBER (ADMINISTRATIVEQ
L. Madhavaraj Selios 88 - o
Plumber Khalasi, C/o IOW Exode,
Southern RaJ..Lway,Erede-Z . Applicant
By Advocate MCe £ Rimi&rlshnan '

V3e | |

le Union of India represented by the
. General Manager, Soutkc rn Railway,
Madras

2+ The Sre Divisidaal Personnel Qfficer
Southern Railr&ay, pa.t.ghat

3. ’I‘he Inspector of. works.Southern Railway

Erode : : Respondents
By Advocate Mr. PeAe rMohammed
: : osDER
N. DHARMADAN «. J

Applicant 1.s working as a Plumber Khalasi
Helper in the office of the thir d respondent at Erodee.
He is & member belénging tO SeTe commuzzity. His fnéin
gra.evance is that the beanef:l.ts avauable to s.m. émpleyee
in the Southern Railway have not been made available to
him for a;ivancgnaent of service career.
2'. At the time when the case was teken up for
final hearing, the learned counsel forrespondents brought

to our notice the Statement in the reply that the

Railway is prepaxed to grant to the applicant ali the

service benefits available to & SeT+ employee in the
Southern Railway provided the app;icant produces a

certificate from the competent authority to satisfy

Athem that the ‘applicant belongs to & S.T» comnunity.

3. .The ledrned cdnn%e;::»for applicant alse submitted

S

that within @ limited period prescribed by the Tribumal

the applicant will prad ucé necessary certificate.



4o Having -regard to tﬁevabové submission, we are
satisfied that the applicaticn can be dis?gsgd of with
ippropriate'directionso In'the result;'wéldiSpOSe of
this case with the direction to the applicant to
produce @ communlty certlficate obtained from the

competent authority stating that he belongs to S.T.

community.v This shali'be pr@duced within a reasonable

period from the date of receipt of the copy of this

order. It goes without saying that if sucn a

| cert;ficate is produced before the second respondent

to satisfy the Railway tiit the appiicant reaily
belongs to S.Ta CQmmanity, he shall grant all such
benefits as may be available ¢ a ST+ employee under

the orders of the Government of India issued from time

to time.énd acceptgd by tle Raiilway, to the appiicant

from the datecﬁe is eligible for the same in terms 6£
the ordexs referred to above as expeditiously as

p@ssible without any delay.

S5e The applicatién is disposed of as abeve.¢
6o There shall be no order & to costs.
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